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Subjects SENDING COPIES OF DRDER PASSED BY THE BENCH
IN APPLICATION NO,
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Please find enclosed herewith the copy of the Order/InLePiﬂ/Order
passed by this Tribunmal in the above said Application on ~§§- /e - €€,
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IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL ADDITIONAL BENCH,
BANGKLO!‘E

- ___ORDER SHEET

Application No

Applicant
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Date

Office Notes

Orders of Tribunal
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210, 11986¢ (Per CHRKR,M)

This cese was heerd yesterdey
and due to paucity of time, we
pronounced only the result of
the applicetion, and hence we
are proceeding now to give the
reasons for allowing the appli-
cation.,

The applicent is at present
serving as Senior Technicel
Assistent, Regional Vocetional
Treining Institute, Bangalore.
His grievance is that the
departmental promotion committec
recomrended his promotiocn to
selection grade (SG) with the
pay scele of R, 740-8€0, the
old scale being k. 550-770,
w.e.f. 5.9.1971 in his parent
office at Ludhians (Annexure-E)
that the SG was granted in his
parent department w.e.f. 5.9.71
and an increment was alsc gran-
ted on 5.9.1671, but when &
request wes made by him to the
Foreman Treining Institute (FTI
to grant him the S$G, the same
was declined on the grcund thet
pending orders passed by the
Court, no decision could be
taken on the representation
made by the applicent, vide
annexures-=H and J,respectively.
It now transpires that the
matter pending in the High
Court has been decided on
16.3,1982 and the applicent was
given all consequential bene-
fits flowing therefrom. Hence
the impediment to the conside-
ration by the FTI,Bangal ore of
the representation made by the
applicent is no longer existin
and the FTI is there fore direc:
ted to considerakigr the repre:
sentation on its merits and
grant such reliefs to the aprl
cent thet he is entitled to.
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Shri Raghevendrachar brings to
our notice that the applicent is due
to retire in about four months time.
In view of this, we direé¢t the res-
pondents to dispose of the represen-
tstion of the applicant within three
months from the daete of this order,

The application is disposed of

accordingly; no costs.,\ !
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(CH. RAMAKRISHNA RAO) (P. SRINIVASAN)
'EMBER (J) MENBER(A)
21.%X.1986, 21.X,16C6.

dms.

At the requecst of Shri N, Basavaraju
the matter was fixed for today for being
spoken to. We have heard Shri Basavaraju.

The order passed by us above stands.
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